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KOTIFICAT ION
INCOME TAX

No. 1048 (F.No.404/144/75-ITCCY: In exercise of
by clause 43-B of section 2 of the Income~taX
and in partial modification of notificalbion Ng
July, 1974, the Central Government hereby auth
of Income-tax, mentioned at Srl. No.11B of the
Notification No, 679 dated 20%h July, 1974 as
N0.944 dated the 23rd June, 1975 to exercise |
Recovery Commissioner with immediate effect,

sa/-
(v.P. Mittal

Deputy Secretary to the Go
The Manager,

Government of Indla Press,
New Delhi,
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All Commissioners of Income-tax.
A1l Directors of Inspection,

The Director, DI{0&M5), New Delhi,

The Director, IRS(DT) Staff College, Nagn
The Comptroller & Auditor General of Indj
Shri ?.H. Ramchandani, Joint Secretary &
Ministry of Lew, New Delhi, ' '
The Chief Secretary, Government of Uttar
The Accountant General, Uttar Pradesh, Al
411 Sections/Officers in Boardt!s Office,
Bulletin Section of DI(RS&P), (5 copies);
Guard File,

The Commissioner of Income-tax, Meerut.
The President, Income-tax Appellate Trib
Shri A.C. Chaudhary, US{Ad.VI), CBDT, Ne
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5t August, 1975.

the powers conferred
Act, 1961(43 of 1961)
,691 dated the 30th
orises the Commissioner
Schedule to the
modified by notificabtion

the powers of Tax

)

yernmern

t of India

ur.
ay
34 Iegal Adviser,

New Delhi(25 copies).

Pradesh, Iucknow.
1ahabad,

snal, Bombay.

Delhi.

Section Offfic

NO:C0/ 1T0C/ 10647 302/ RSB/ TE

er



